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Ref.: PC/HO/DUM/Comp/2023/33/ Ranchi, Dated;
From,

Yatindra Kumar Das,

Member Secretary
To,

Shri Hiralal Bhagat
M/sJaiMaa Bhagwati Stone Works
Mauza-Belbhadri, P.0.-Mirzachowki, Dist.-Sahebganj

Subs- Directionunder section 33 (A) of the Water {Prevention and Control of Pollution) Act, 1974
and 31 [A) of the Alr (Prevention and control of Pollution) Act, 1981 - Regarding.

Whereas, the unit has obtained CTO from the Board, vide Ref No. JSPCB/RO/OMK/CTO-
2569918/2018/146 dated 30/05/2018 which is valid upto 31/03/2023

as, Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Laboratory,
Dumka vide his letter No.-542 dated 23/02/2023 has informed that lease of M/s Jal Maa Bhagwatl Stone

Warks, Mauza-Belbhadri, P.0.-Mirzachowi, Dist.-Sahebganj has been liquidated by the District Mining
Office; Sahebganj. Mareover, it was further recommended to revoke the CTO issued to the unit.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section'27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 {4) of the
Alr {Prevention and contro! of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
vide Board's Ref. No. JSPCB/RO/DMK/CTO-2569918/2018/146 dated 30/05/2018 which was valid til
31/03/2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 (#_}
of the Water (Prevention and Control of Pollution) Act, 1974 and undér section 31 {A) of the Air
{Prevention and control of Pollution) Act, 1981, hereby directs to close down the operation of the unit
with immediate effect.

This issues with the approval of competent authority.

S5d/-
(Yatindra Kumar Das)
Member Secretary

Memono: A-69% Ranchi, Dated: | [&Y a2 ~

Copy To:-M.D., tharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, Ranchi/Additionat
Chief Secretary, Forest, Environment and Climate Change, Govt. of Jharkhand, Ranchi/Director of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Gowt of Jharkhand, Ranchi/ Deputy
Commissioper, Sahebganj/ D.F.0., Sahebganj / D.M.0., Sahebgan] / Regional Officer, Regional Office,
JSPCB, Dumka for information & necessary action,

{Yatindra ¥
&/ Member Se;
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Ranchi, Dated:

Yatindra Kumar Das,
Member Secretary

- Shri Sanjay Kumar
M/s Mohan & Sanjay Stone Works
Mauza-Gadwa, P.0.-Sahebganj, Dist.-Sahebganj

Sub: - \lecti&n under section 33 (A) of the Water {Prevention and Control of Pollution) Act, 1974

and 31 (A)of the Air (Prevention and control of Pollution) Act, 1981 ~ Regarding.

Whiereas, the unit has obtained CTO from the Board, vide Ref. No. JSPCB/RO/OMK/CTO-
Bl /20217107 dated 26/04/2021 which is valid upto 30/06/2024

'Wﬁﬁﬁe;’ ----- ' Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Laboratory,

Dumka vide his fetter No.-541 dated 23/02/2023 has informed that lease of M/s Mohan & Sanjay Stone
Waorks, Mauza-Gadwa, P.0.-Sahebganj, Dist.-Sahebganj has been liquidated by the District Mining Office,
Sahebgan]. Moreover, it was further recommended to revoke the CTO issued to the unit .

Now, therefore, inview of the above, the Competent Authority in exercise of the powers vested under
section27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the
Air {Prevention and control of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
vide Board's Ref. No. JSPCB/RO/DMK/CTO-10280213/2021/107 dated 26/04/2021 which was valid till
30/06/2024. Moreover, the Competent Authority in exercised of the powers vested Gnder section 33 (A)
of the Water (Prevention and Control of Pollution} Act, 1974 and under section 31 (A) of the Air
{Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit
with immediate effect.

This issues with the approval of competent authority.

(Yatindra Kumar Das)
Member Secretary

Copy To - M.D,, Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief inspector of Factory, Ranchi/Additional
Chief Secretary, Forest, Environment and Climate Change; Govt. of Jharkhand, RanchifDirector of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.0., Sahebganj / Regional Officer, Regional Office,
JSPCE, Dumka for information & necessary action.
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DUM/Comp/2023/31/ Ranchi, Dated:

Yatindra Kumar Das,
Member Secretary
To
i %ﬂfﬁ.-iﬁﬂ?ﬂaﬁ%n-.cm\udhaw
M/s Ram Krishna Pathar Udyog
Mauza-Pakariya, P.O.-Mirzachowki, Dist.-Sahebganj

Sub: - Direction under section 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974
‘and 31.(A) of the Alr (Prevention and control of Pollution) Act, 1981 — Regarding.

Whereas, the unit has obtained CTO from the Board, vide Ref No. ISPCB/RO/DMK/CTO-
8120040/2020/1240 dated 3/8/2020 which is valid upto 30/09/2023

Whereas, Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Labaoratory,
Dumka vide his ietter No.-540 dated 23/02/2023 has informed that lease of M/s Ram Krishna Pathar
Udyog, Mauza-Pakariya, P.0.-Mirzachowki, Dist.-Sahebgan] has been liquidated by the District Mining
Office, Sahebganj. Moreover, it was further recommended to revoke the CTO issued to the unit .

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section 27 (2) of Water (Prévention and control of Pollution) Act, 1974 and under section 21 (4) of the
Alr (Prevenition and control of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
vide' Board's Ref. No. JSPCB/RO/DMK/CTO-8120040/2020/1240 dated 3/8/2020 which was valid till
30/08/2023. Mareover, the Competent Authority In exercised of the powers vested under section 33 (A)
of the Water {Prevention and Control of Pollution) Act, 1974 and under section 31 (A) of the Air

ition and control of Pallution) Act, 1981 hereby directs to close down the operation of the unit

This Issues with the approval of competent authority.
sd/-

(Yatindra Kumar Das)
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Memo No.: ’B"e’.ﬂ"" Ranchi, Dated : | O ’6 ¢} "2_3’)_3

Copy To :- M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, Ranchif/Additional
Chief Secretary, Forest, Environment and Climate Change, Gowt. of Jharkhand, Ranchi/Director of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.O., Sahebganj / Regional Officer, Regional Office,

J5PCB, Dumka for information & necessary action.
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‘Ranchi, Dated:

Yatindra Kumar Das,

Shi Sunil Kumar Singh
M/s Sunil Kumar Singh
Mauza-Lohanda Bedo, P.O.-Sahebganj, Dist.-Sahebganj

Sub:~ Direction under section 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974
-and 31 [A) of the Alr (Prevention and control of Pollution) Act, 1981 — Regarding.

Whereas, the unit has obtained CTO from the Board, vide Ref. No. JSPCB/RO/DMK/CTO-
10573499/2021/137 dated 2/7/2021 which is valid upto 30/09/2023

Whereas; ‘Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Laboratory,
Dumka vide his letter No.-539 dated 23/02/2023 has informed that lease of M/s Sunil Kumar Singh,
Mauza-Lohanda Bedo, P.O-Sahebganj, Dist.-Sahebganj has been liquidated by the District Mining Office,
Sahebgan]. Moreover, it was further recommended to revoke the CTO issued to the unit .

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the
Air {Prevention and control of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
vide Board’s Ref. No. JSPCB/RO/DMK/CTO-10573488/2021/137 dated 2/7/2021 which was valid til
30/09/2023. Moreover, the Competent Authority in exercised of the pawers vested under section 33 {A)
of the*Water (Prevention and Control of Polfution) Act, 1974 and under section 31 {A) of the Air
(Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit
with immediate effect.

This issues with the approval of competent authority.

(Yatindra Kumar Das)
Member Secretary

MemoNo: T —69.5 Ranchi, Dated: | O !-6"-{',"10‘2_3

Copy To - M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, Ranchi/Additional
Chier Secretary, Forest, Environment and Climate Change, Govt. of jharkhand, Ranchi/Director of

industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
mrnissloner, Sahebganj/ D.F.0., Sahebganj / D.M.O., Sahebgan] / Regional Officer, Regional Office
ISPCB, Dumika for information & necessary action.




479

A I:Z POLLUTION CONTROL BOARD
FLOOR). H.E.C, DHURWA, RANCHI

N aumm-;;s?au&a
= .4.; & 2

~=4UUd0 1/ 2400852/

= ...... = 8/

: PC/HO/DUM/Comp/2023/36/ Ranchi, Dated:

Yatindra Kumar Das,
Member Secretary

. Shri Rakesh-Kumar

& _r;;ﬁis‘;ﬁ.'ﬁdfenﬁtunwﬂamest PvL. Ltd. (Old Name-G.D. Stone Company)
- ‘Mauza-Telo, P.0. Pathna, Dist.-Sahebganj

To,

Sub: - Direction under section 33 (A) of the Water {Prevention and Control of Pollution) Act, 1974
and 31 {A) of the Air (Prevention and control of Pollution) Act, 1981 — Regarding.

Whereas;, the unit has obtained CTO from the Board, vide Ref. No. JSPCB/RO/DMK/CTO-
11446946/2022/99 dated 17/05/2023 which is valid upto 30/09/2023

Whereas, _Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Laboratory,
Dumka vide his letter No.-545 dated 23/02/2023 has informed that lease of M/s Golden Stone Harvest
ML@I@I&MW& Stone Company), Mauza-Telo, P.O. Pathna,:t}ist-.&hebg_an} has been liguidated
by the District Mining Office, Sahebganj. Moreover, it was further recommended to revoke the CTO

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section 27 (2) of Water (Prevention and control of Poliution) Act, 1974 and under section 21 (4} of the
M{*’F&Wﬁﬁﬁﬂ and control of Pollution) Act, 1881 hereby cancels/revokes the CTO issued to the unit
Vide Board’s Ref. No. JSPCB/RO/DMK/CTO-11446946/2022/99 dated 17/05/2023 ‘which was valid till
30/09/2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 {a)
of the Water {Prevention and Control of Poliution) Act, 1974 and under section 31 (A) of the Alr
(Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit

This issues with the approval of competent authority.
Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo o.: 56 96 Ranchi, Dated : ] O oY lﬁg’:;t,

Copy To':- M.D., Jharkhand Bijii Vitran Nigam Ltd.. Ranchi/ Chief incpactsr of Eactary, Ranchi/Additional
@lhf &MW. Fﬂfest‘ Environment and Climate ChangeJ Govt. of Jharkhand, Ram*hvﬁlrectar of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of lharkhand, Ranchi/ Deputy
ﬁ%&ﬂ!ﬁiﬂm& Sahebganj/ D.F.0., Sahebgan] / D.M.0., Sahebganj / Regional Officer, Regional Office,
JSPCB, Dumka for information & necessary action.
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Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0851-24008!

_,._'.-HU?'WWPIIGBIMX Ranchi, Dated:

Shri Budhwa Paharia
“M/sBudhwa Pahari
Mauza-Mundli, P.O.-Mirzachowki, Dist. - Sahebgan]

Subi- Direction under section 33 (A) of the Water {Prevention and Contral of Pollution) Act, 1974
. and 31 (A) of the Air (Prevention and control of Pollution) Act, 1981 - Regarding.

Whereas, the unit has obtained CTO from the Board, vide Ref. No. ISPCB/RO/DMK/CTO-
5123509/2019/94 dated 12/6/2019 which isvalid upto.30/06/2024

Whereas, Regional Officer, Jharkhand State Pollution Controf Board, Regional Officer- Cum-Laboratory,
Dumka vide his:letter No.-543 dated 23/02/2023 has informed that lease of M/s Budhwa Pahari, Mauza-
Mundll, P.O-Mirzachowki, Dist. - Sahebganj has been liquidated by the District Mining Office,
Sahebganj. Moreaver, it was further recommended to revoke the CTO issued tothe unit .

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the
Air-(Prevention and control of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
‘vide Board’s Ref. No. JSPCB/RO/DMK/CTO-5123509/2015/94 dated 12}6{2019 which was valid till
30/06/2024. Moreover, the Competent Authority in exercised of the powers vested under section 33 (A)
of the Water (Prevention and Control of Pollution) Act, 1974 and under section 31 {A) of the Air
(Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit
with immediate effect.

This issues with the approval of competent authority.

sd/-
{Yatindra Kumar Das)
Member Secretary

memane.; Py~ 69F Ranchi, Dated : | ©] O [262.3

Copy To - M.D,, Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory; Ranchi/Additional
ChieF Secretary, Forest, Environment and Climate Change, Govt. of Jharkhand, Ranchi/Director of
Industry; Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.O., Sahebganj / Regional Officer, Regional Office,
JSPCB; Dumka for information & necessary action.
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To,
Shlti ‘Shambhu Jajodia
M]s Shakti Stone Works
Mauza-Lohanda Bedo, P.0.-Sahebganj, Dist.-Sahebganj

Sub:~ Direction under section 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974
«and 31 (A) of the Air (Prevention and control of Pollution) Act, 1981 — Regarding.

w,hem the unit has obtained CTO from the Board, vide Ref No. JSPCB/RD/DMK/CTO-
7953293/2020/63 dated 29/05/2020 which is valid upto 10/6/2025

Whereas, Regional Officer, Jharkhand State Pollution Control Board, Regional Officer- Cum-Laboratory,
Dumka vide his letter No.-544 dated 23/02/2023 has informed that lease of M/s Shaktl Stone Works,
‘Mauza-Lohanda Bedo, P.O.-Sahebganj, Dist.-Sahebgan] has been liquidated by the District Mining Office,
Sahebganj. Moreover, it was further recommended to revoke the CTO issued to the unit .

Now; therefore, in view of the above, the Competent Authority in exercise of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4} of the
Air {Prevention and control of Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the unit
vide Board's Ref, No. JSPCB/RO/DMK/CTO-7953293/2020/63 dated 29/05/2020 which was valid till
iﬁlm Moreover, the Competent Authority in exercised of the powers vested under section 33 (A)
cf ﬁ‘s’e Water {Pr&ventfnn and Central of Polh:’eion! Act, 1974 and under sectmn 31 IA] of the Alr

whh ima_;;edia!:e; eﬂna

This issues with the approval of competent authority.

(Yatindra Kumar Das)
Member Secretary

MemoNo.: 3 ="F2 7 Ranchi, Dated : / O/ %/ 2%

Copy To - M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, Ranchi/Additional
Chief Sacrewy Forest, Environment and Climate Change, Govt. of Jharkhand, Ramhi[ﬂiﬁemr of

musmf, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
{ nissioner, Sahebganj/ D.F.0., Sahebganj / D.M.Q,, Sahebganj / Regional Officer, Regional Office,
JSPCB Dumka for information & necessary action.

d/ (Yatind mar Das)

Member Secretary
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‘Refit Ranchi, Dated:
From,

Yatindra Kumar Das,

Member Secretary
To,

Sri Madan Kant,

Proprietor,

M/S New Raja Stone Works, Old Shivam Stone Works

Mauza- Chhoti Bhagiyamari, P.O.- Sakrigall,

Distt.- Sahebganj,

Sub:~ Directlon under section 33 (A) of the Water (Prevention and control of Poliution) Act, 1974 and
31(A) of the Air [Prevention and control of Pollution) Act, 1981 - Regarding.

Whereas, the unit has obtained CTO from the Board vide Ref. No. ISPCB/DMK/CTO-
11416807/2021/1656 dated 28.12.2021 which is valid upto 31.12.2023.

Whereas, Regional Officer, Jharkhand State Pollution Control Board Regional Officer Cum faboratory,
Dumka vide his letter No.-551 dated 23.02.2023 has informed that M/S New Raja Stone Works, Old
Shivam Stone Works, Mauza- Chhoti Bhagiyamari, P,0.- Sakrigall, Distt.- Sahebganj has been demolished
by District Task Committee, Sahebganj. Moreover, it was further recommended to revoke the CTO
issued to the unit.

Now, therefare, inview of the above, the Competent Authority in exercised of the powers vested under
section 27 (2) of Water {Prevention and control of Pollution) Act, 1974 and under section 21 {4) of the
Air (Prevention and control of Pollution) Act, 1981 hereby cancel/revoked the CTO issued to the unit
vide: Board's Ref. No. ISPCB/DMK/CTO-11416807/2021/1656 dated 28.12.2021 which was valid till
31.12.2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 (A)
of Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention
and control of Poliution) Act, 1981 hereby directs to close down the operation of the unit with
immediate effect. :
This issues with the approval of competent authority.

sd/-
{Yatindra Kumar Das)
Member Secretary

Memio No.: B*-".n Ranchi, Dated : M:s_]-oq ?’2«&1}
Copy To :“M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspactor of Factory, Ranchi/Additional
Chief Secretary, Forest, Environment and Climate Change, Govt. of Jharkhand, Ranchi/Director of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.0., Sahebgan] / Regional Office, JSPCB, Dumka for
Information & necessary action

Khan/Rej/Dumka/s
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Rebd Ranchi, Dated:
From,

Yatmdrp Kumar Das,

Member Secretary
To,

ti Sunit Kumar,
Pmpﬁewr,
M/S Ritika Stone Works
- Mauza- Adro; P.O.- Sahebganj,
Distt.- Sahebganj.

“Sub:- Direction under section 33 (A) of the Water (Prevention and control of Pallution) Act, 1974 and
31 (A} of the Alr (Prevention and control of Pollution) Act, 1981 — Regarding.

Whereas, the unit has obtained CTO from the Board vide Ref. No. JSPCB/ DMK{CT 0-8174603/2020/1236
dated 31.07.2020 which is valid upto 30.06.2023.

Whereas, Regional Officer, Jharkhand State Poliution Control Board Regional Officer Cum laboratory,
Dumka vide his letter No.-557 dated 23.02.2023 has informed that M/S Ritika Stone Works, Mauza-
Adro, P.O.- Sahebganj, Distt.- Sahebganj has been demolished by District Task Committee, Sahebganj.
Moreover, it was further recommended to revoke the CTO issued to the unit .

Now, therefore, in view of the above, the Competent Authority in exercised of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the
Air (Prevention and control of Pollution) Act, 1981 hereby cancel/revoked the CTO issued to the unit
vide Board's Ref. No. JSPCB/DMK/CTO-8174603/2020/1236 dated 31.07.2020 which was valid till
30.06.2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 (A))
of Water (Prevention and contral of Pollution) Act, 1974 and under section 31 (A) ) of the Air
(Prevention and control of Poliution) Act, 1981 hereby directs to close down the aperation of the unit
with immediate effect.
This issues with the approval of competent authority.

Sd/-
(Yatindra Kumar Das)
Member Sacretary

Memo Nou Er:{-Zﬁ Ranchi, Dated « 'I O k:, q 21@2_ >

Copy To -M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, RanchifAdditional
Chief Secretary, Forest, Environment and Climate Change, Govt. of Jharkhand, Ranchi/Director of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0O.; Sahebganj / D.M.O., Sahebganj / Regional Office, JSPCB, Dumka for
information & necessary action

(Yatipd Kumar Das)
. Membes Secretary

Khan/Rej}/Dumka/3
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Vatindra Kumar Das,
Member Secretary

To,

Sri Ganesh Prasad Tiwary,
Proprietar,

M/S Sourabh Stone Works,
Mauza- Adro, P.0.- Sahebganj,

Sub:- Direction under section 33 {A) of the Watar (Prevention and control of Pollution) Act, 1974 and
31 (A) of the Air (Prevention and control of Pollution) Act, 1981 ~ Regarding.

Whereas, the unit has obtained CTO from the Board vide Ref, No. JSPCB/DMK/CTO-8187516/2020/1466
dated 15.09.2020 which is valid upto 30.06.2023,

Whereas, Regional Officer, Jharkhand State Pollution Control Board Regional Officer Cum laboratory,
Dumka vide his letter No.-558 dated 23.02.2023 has informed that M/S Sourabh Stone Works, Mauza-
Adro, P.0;-'$ahebgan], Distt.~ Sahebgan] has been demolished by District Task Committee, Sahebgan.
Mareover, it was further recommended to revoke the CTO issued to'the unit .

Now, therefore, in view of the above, the Competent Authority in exercised of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 {4) of the
Air {Prevention and cantrol of Pollution) Act, 1981 hereby cancel/revoked the CTO issued to the unit
vide Board’s Ref. No. EPCB!DM’Wﬂ—iﬁi'S?SIGﬁBZGIM&ﬁ dated 15.09.2020 which was valid till
30.06.2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 (A})
of Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) ) of the Air
(Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit
with immediate effect.
This issues with the approval of competent authority.

| Sdf-
{Yatindra Kumar Das)
Member Secretary

Memoﬂauﬁf}zb . Ranchi, Dated '-Q':?'- 3 (25D

Copy To +-M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, RanchifAdditional
Chiof Socratary, Farast, Enviranment and Climate Change, Govt. of Iharkhand, Ranchi/Director of
industry, Govt. of iharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy
Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.O., Sahebganj / Regional Office, JSPCB, Dumka for
information & necessary action

Khan/Rej/Dumka/6
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Ref.: Ranchi, Dated:
From,

Yatindra Kumar Das,
To,

Sei Awadh Kishor Singh,

Proprietor,

M/s-Awadh Kishor & Son's

Mauza- Tetaria, P.O.- Mirzachowki,

Distt;-Sahebganj.

Sub:- Direction under section 33 (a) of the Water (Prevention and control of Poliution) Act, 1974 and
31:{A} of the Air (Prevention and control of Poilution) Act, 1981 — Regarding,

Whmas; the unit has obtained CTO from the Board vide Ref. No. JSPCB/DMK/CTO-12257093/2022/302
14.03.2022 which is valid upto 31,03.2023.

Whereas, Regional Officer, Jharkhand State Pollution Control Board Regional Officer Cum laboratory,
Diimka vide his letter No.-550 dated 23.02.2023 has informed that M/S Awadh Kishor & Son’s, Mauza-
Tetarla, P.0.- Mirzachowki, Distt- Sahebganj has been demolished by District Task Committee,
Sahebganj. Moreover, It was further recommended to revoke the CTO issued to the unit .

Now, therefore, in view of the above, the Competent Authority in exercised of the powers vested under
section 27 (2) of Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the
Air [Prevention and control of Pollution) Act, 1981 hereby cancel/revoked the CTO issued to the unit
vide Board’s Ref. No. JSPCB/DMK/CTO-12257093/2022/302 dated 14.03.2022 which was valid till
31.03.2023. Moreover, the Competent Authority in exercised of the powers vested under section 33 (A))
of Water (Prevention and control of Pollution} Act, 1974 and under section 31 (A} } of the Air
(Prevention and control of Pollution) Act, 1981 hereby directs to close down the operation of the unit
with immediate effect.

This issues with the approval of competent authority.
Sdf-
(Yatindra Kumar Das)
Member Secretary

Memo No.: B*‘}}} Ranchi, Dated : O /@C{ / ZeN
Copy To :-M.D., Jharkhand Bijli Vitran Nigam Ltd., Ranchi/ Chief Inspector of Factory, Ranchi/Additional

Chief Secretary. Forest, Environment and Climate Change, Govt. of Jharkhand, Ranchi/Director of
Industry, Govt. of Jharkhand, Ranchi/ Director of Mines, Govt of lharkhand, Ranchi/ Deputy

Commissioner, Sahebganj/ D.F.0., Sahebganj / D.M.0., Sahebganj / Regional Office, JSPCB, Dumka for
information & necessary action

&

Khan/Rej/Dumka/4
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Ref. No:-PC/HO/DUM/Comp/2023/02/ Ranchi, Dated:-

From,
To, -

Sri Shankar Kumar
M/s Shiv Shakti Stone Works (Stane Mines)
‘Mauza-Mokikala, P.O. Pathnn, Dist.-Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act; 1981 - Regarding.

With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
30/06/2024 vide ref. no. JSPCB/RO/DMK/CTO-12982417/2022/597 dated. 17/05/2022.

Whereas, your unit was inspected on 08.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the inspection report vide reference No. 563 dated 23/02/2023. The following fact were noticed during the inspection:-
_mﬁm%aﬁwm‘rmﬂﬁmﬁ%

& "fmm' it s Glear from the above that there s willfil negligence in corplianice of the condifions 6F the CTO grantsd
by the Board and the direction given by the Hon'ble NGT.

‘Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 {4) of ‘the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/RO/DMK/CTO-
12982417/2022/597 dated 17/05/2022 which was valid ill 30/06/2024. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby dirested to close down the operation of the Unit with immediate
effect.

‘This issues with the approval of competent authority.

Sd/-
(Y K.Das)

oy Men
Capyto. Thc Cbmmmhm Bij“h Vrtran ngam Li:mted, Rmehif ’Fhe DC &ijf Regiana] ‘officer, Regional office,




¥.K.Das,

11 "'Z‘M? 0,-Barharwa, Dist.-Sthebgan]
Subi  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
{(Prevention and control of Pollution) Act, 1981 - Regarding.
With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
30/06/2023 vide ref: no. ISPCB/HO/RNC/CTO-7983412/2020/1030 dated 29/06/2020.
Whereas, your unit was inspected on 17.02.2023 by the. Shri Kamlakant Pathak, Regional Officer, Regional Office-

cum-Laboratory, Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Laboratory, Dumka and submitted the
inspection Wwide reference No. 547 dated 23/02/2023. The following fact were noticed during the inspection:~

Therefore, it is clear from the above that there is willful negligence in compliznce of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancelsirevokes the CTQ issued to the Unit vide Board’s Ref No. ISPCB/HO/RNC/CTO-
7983412/2020/1030 dated 29/06/2020 which was valid till 30/06/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 {A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air{Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate

This issues with the approval of competent authority,
Sudf=

(\’ukézu)

Member retary

D Raachi, Daied.... CJQ%’
: 2 hairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regmnal officer, Regional office,
JSPCB, Dunka Earmfom&nmd necessary action.

ot
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From,
To;
Wg ;ﬁﬁha&m swm Works

Mauza-Bartaila, PO ~Mirzachowki, Dist.-Satichganj

Sib: Bimﬁnn under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
sntion and control of Pollution) Act, 1981 — Regarding.

With réference fo the above noted subject, it is to inform you that CTQ was granted fo. you for the period upio
30/06/2024 vide ref. no. JSPCB/HO/RNC/CTO-10359901/2021/679 dated 18/05/2021.

Whereas, your unit was inspected on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
borafory; Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Laboratory, Dumka and submitted the
mspwﬂmbtm‘i: vide reference No. 552 dated 23/02/2023. The following fact were noticed during the inspection:-

1. TR =Y %ﬂﬁiﬁﬁ"&ﬁ BT ) ST el Urr T
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: ~Therefore, it is clear from the above that thers is willful negligence in compliance-of the conditions of the CTO granted
by the. Beard and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in-exercise of the powers vested under'section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancelsirevokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/HO/RNC/CTO-
10350901/3021/679 dated 18/05/2021 which was valid till 30/0672024. Morcover, the Competent Authority in exercise of the
pnwmvm\m&er section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immedi
affset.

This issues with the approval of competent authority.

Sd/-
 (¥KDas)
Memo No. 73—"%& Ranchi, Dated. 1L 4 [ 2 2
107 - The Chasirman, Jharkband Bijli Vitran Nigam Limited, Ranchi/ The DC, Sﬁﬂwn'ﬂgioml officer, Regional office,

JSPCB, Dunika for mfoﬂmﬂaﬂ and necessary action.
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Ranck _,? B foe
PP —
To,
Sri Ajay Kumar Bhagat
Mﬁ%ﬂn&u Industrics (Stone Mines)
. za-Chhota Duminbhitta, P.O.-Mirzachowki, Dist. - Sahebganj
Sub: oty under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Alr

(l‘fmﬁm -and control of Pollution) Act, 1981 — Regarding.

‘With reference to the above noted subject, it is to inform you that CTO was granted 1o you for the period upto
31/0322024 vide ref. no. ISPCB/RO/DMR/CTO-12676185/2022/60 dated 26/03/2022.

Whereus, your unit was inspected on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Laboratory, Dumka and submitted the
Wnnmﬂ%m&rmeﬂo 562 dated 23/02/2023, The following fact were noticed during the inspection:-

’ﬂlﬁcﬂzaﬂ%w T R R
B e o T §

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Autherity in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hercby cancels/revokes the CTO issued to the Unit vide Board’s Ref No. JSPCB/RODMK/CTO-
12676185/2022/60 dated 26/03/2022 which was valid till 31/03/2024. Morcover, the Competent Authority in exercise of the
powers-vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate

effeet.
This issues with the:approval of competent authority.
Sd/-
(Y.K.Das)
21 Member Secretary
Memo No, 3% Jen - Ranchi, Dated,. 1D lQ.L:i!e gr

Copy to:- 'EhsChnman., Jharkhand Bijli thran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regional officer, Regional office,
JSPCB, Dumka for information ang i
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Ref. No:=PC/HO/DUM/Comp/2023/37/ Ranchi, Dated:-
From,

Y.K.Das,

Member Secretary.
To,

M&-ﬁeﬁi ignd hﬁnrmlugy Pyt L,
Mayza-Balbhadri No. 03, P.O.-Mirzachowki, Dist.-Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 — Regarding.

With reference fo the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/03/2023 vide ref. rio. JSPCB/RO/DMK/CTO-9640195/2021/488 dated 24/03/2021,

Whereds, your uniit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Officescum-Laboratory, Dumka and submitted
the mspesﬁennpm vide teference No. 546 dated 23/02/2023. The following fact were noticed during the inspection:-

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Comipetent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (meemmn and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board’s Ref. No: JSPCB/RO/DMEK/CT!
9640195/20217488 dated 24/03/2021 which was valid tll 31/03/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31.(A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby dirceted to close down the operation of the Unit with immediate
effect,

Thizdecuag with the approval of eompetent autharity.

MemoNo. =90 E Ranéh, Dated. O JO& o *?z":j.,
Copyto: - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regional officer, Regiomal office,
JS?CB Dumka for information and necessary action.

oF




To,

Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 ‘(A) of the Air
(Bmaﬁuumd control of Pollution) Act, 1981 - Regarding,

With reference 1o the above noted subject, it is to inform you that CTO mgﬁﬁmﬁwmfmﬂmp&rﬁoﬁm
31/03/2023 vide ref. no. JSPCB/HO/RNC/CTO-12193058/2022/158 dated 12/02/2022.

‘Whereas, your unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
ator ,&mkaand Shri Nirala Baskey. Comulzing'ﬁmuﬂve. B.egiunal Oﬂice-cum-ubommry Dumbka and submitted

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
wmmm the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vesied under section 27 (2) of
the Water (Prevention and control of Pollution) Aci, 1974 and under section 21 {4) of the Air (Prevention and mtrol of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board’ s Ref. No. JSPCB/HO/RNC/CT:
12193058/2022/158 dated 12/02/2022 which was valid till 31/03/2023. Moreover, the Competent Authority in emlu of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
effect,

This issues with the approval of competent authority.

Memo No. %:: Ranchi, Dated. . ’.QLOL!‘.}{
Copy 10! -mmmmlhnﬂdam Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahehganp‘aeginnal officer, Regional office,

JSPCB, Dumka for information and necessary action, =
ﬂ.@ﬂ
Member Sgbretary
e

o
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Ref. No:-PC/HO/DUM/Comp/2023/17/

From,

Y.K.Das,
Member Secretary.
To,
. Shri Chandra Shekhar Azad
1 MJs Shivam Stone Works
‘Miauza-Ambai _MP&M@I‘L Dist -Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974-and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 — Regarding.

With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/12/2023 vide ref. no. JSPCB/HO/RNC/CTO-1207891/2022/604 dated 18/05/2022.

cum-Laboratory, Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Laboratory, Dumka and submitted the
inspection report vide reférence No. 530 dated 22/02/2023. The following fact were noticed during the inspectiont-

* WW&WWWWWW@WWI
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/HO/RNC/CTO-
1207891/2022/604 dated 18/05/2022 which was valid till 31/12/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31.(A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed 1o close down the'operation of the Unit with immediate

This issues with the approval of competent authority.

Memo No. B*"':!"m Ranchi, Dated .“iﬂ ,".(-JI 26
Copy 1ot - The E‘:hmmn. Jharkhand Bijli Vitran Nigam Limited, Ranchi/ 1’he DC; Sahnbgm,[f Regioml officer, Regional office,
JSPCB; Dumka for information and necessary action.

ot
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CHO/DUM/Comp/2023/26/ Ranchi, Dated:-

me SWQ

To,

Md Asif Zafar
mmm Works

Sub:  Direction under section 33'(A) of the Water {Prevention and coutrol of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Aet, 1981 ~ Regarding.

P.0.Sahebgdj, Dist.-Saliebganj

‘With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/12/2023 vide ref. no. ISPCB/HO/RNC/CTO-11581372/2022/25 dated 03/01/2022.

Whereas, your unit was inspected on 13.02.2023 by the Shri Kamiakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the inspection report vide reference No. 521 dated 22/02/2023. The following fact were noticed during the inspection:-

1. mﬁqﬁmﬁaﬁmwmﬁmmﬂﬁ gl
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now; therefore, in view of the above, the Competent. Autharity in exercise of the powers vested under section 27 (2) of
thie Watée (Preverition and conwol of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued 1o the Unit vide Board’s Ref No. JSPCB/HO/RNC/CTO-
11581372/2022/25 dated 03/01/2022 which was valid till 31/12/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A)of the

Air(Prevention and control of Pollution) Act, 1981 itis hereby directed 1o close down the eperation of the Unit with immediate
effect.

This issues with the approval of competent authority.
Sdi-
(Y. K.Das)
Mﬁemher Secretary

Memo No. . Ranchi, Dated.. ). blotzen:
y10; - ‘E’heﬁhaim;n, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The. DC, Sahebganj/ Eeg;mai officer, Regional office,
Jmmmka for information and necessary action.
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YK.Das,

W/s Raj Stone Works
3artalla, P.O.-Mirzachowki, Dist-Sahcbganj

jon) Act, 1974 and 31 (A) of the Alr

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollx

(Prevention and controf of Pollution) Act, 1981 - Regarding.

With reference 1o the above noted subject, it is o inform you that CTO was granted to you for the period upto
31/03/2023 vide ref. no. JSPCB/HO/RNC/CTO-4517320/2021/1136 dated 24/09/2021.

Whereas, your unit was inspecied on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Laberatory, Dumka and submitted the

‘Thersfore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now; therefore, in view-of the abave, the Competent Authority in exereise of the powers vested under section 27(2) of
e Watet (Preveition and control of Pallition) Act, 1974 and under section 21 (4) of the Air (Provention and eonurl of
pollution) Act, 1981 hereby eancels/revokes the CTO issued to the Unit vide Board’s Ref. Mo, JSPCB/HO/RNC/CTO-
451732072021/1136 dated 24/09/2021 which was valid 1ill 31/03/2023. Morcover, the Compeient Authority in exercisc of the
powwers vasted under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Al (Prsveition énd control.of Polltion) Act, 1981, it is hereby directed to close down the aperation of the Uit with immediate
effect,

This issucs with the approval of competent authority.

mmb&aﬁﬁ}il Ranchi, Dated:. }"&"'![« e S

o
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Ref. No#PC/HO/DUM/Comp/2023/01/ Ranchi, Dated:~

From;

tSIunc Mines)
pari, P.0. Mahadeoganj, Dist.-Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
{Prevention and control of Pollution) Act, 1981 — Regarding.

With reference to the above noted subject, it is to inform you that CTO was granted 1o you for the period upto
3141212023 vide ref. no. JSPCB/RO/DMK/CTO-10612777/2021/208 dated 7/12/2021.

Whereas, your unit was inspected on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Exccutive, Regional Office-cum-Laboratory, Dumks and submitted
the inspection report vide reference No. 564 dated 23/02/2023. The following fact were noticed during the inspection:-
1, GF ;_Wiﬁl AR AR Y R Ef = m g
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Therefore, it is.clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Alr (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/RO/DMK/CTO-
10612777/2021/208 dated 7/12/2021 which was valid till 31/12/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water {Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air {Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
gffect \

This issues with the approval of competent authority.

Sd/-
(\r.x.nm _
Memo No. J ‘ _.«.l:i Ranchi, Dated.. 1 ﬂlm 1?513
Copy to: - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regional officer, Regional office,
JSPCB, Dumka for information and necessary action.
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Ref. No:-PC/HOMUM/Comp/2023/04/ Ranchi, Dated:-

Fioi

Y.K Das,
mmwmmary
. ?ot.'

Md'Akhtar Alam
mm Black Stone Works
Matizs-Gangopars Bedo, P.0.-Gangopara Bedo, Dsit.-Sahebganj
Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air

(Prevention and control of Pollution) Act, 1981 — Regarding.

With referenice o the above noted subject, it is to inform you that CTO was granted to-you for the period upto 2/4/2024
vide ref. no. JSPCB/RO/DMK/CTO-13542931/2022/131 dated 5/7/2022.

" Whereas, your unit was inspected on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
curn-Laboratory, Dumka and Shri Nirala Baskey, Consulting Exccutive, Regional Off e~cum-Laboratory, Dimka and submitted
ihe inspection report vide reference No. 561 dated 23/02/2023. The following fact were noticed doring the inspection:-

1. G A ST Y e S I = R g
rd 7yt oy g T e R R
3 Rpae gl w78 g mar 81

w7 3 nataroita wigf o Rt vl e TS el Y
T8 & Display Board 1 -T&t TR T 81

Therefore, itis clear from the above that there is willful negligence in ‘compliance of the conditions of the CTQ granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prwmﬁon and control of
Pollution) Act, 1981 hereby cancels/irevokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/RO/DME
[3542931/2022/131 dated 5/7/2022 which was valid till 2/4/2024. Moreover, the Compete . Authority inezmiaenfﬂm powers
vested under section 33 (A) of the Water (Prévention and control of Pollution) Act, 1974 and under section 31 (A) of the Air
(Prevertion-and control of Pollution) Act, 1981 it is hereby directed 1o close down the operation of the Unit with immediaic
effect.

This issues with the approval of competent authority.

Sd)
(Y&m:;;

MemoNo. 12““3'1 o Ranct, Dated.. [/ &4/ 202 X
Copy to: am Chaitman, Jharkhand Bijli Vitran Nigam Limited, Rarichi/ The DC, Sahebgani/ chional officer, Regional office,
JSPCB, Dimka for information and necessary action.

&
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From,
Y.K.Das;
Member Secretary.
To,
Shri Tapan Kumar Singh

m‘smm Works
ihakh, P.O-Pathna, Dist-Sahcbgan]

Sub:  Direction under section 33 (A) of the Water (Prevenfion and control of Pollution) Act, 1974 and 31.(A) of the Air
(Prevention and control of Pollution) Act, 1981 — Regarding,

With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/12/2023 vide ref. no. JSPCB/HO/RNC/CTO-11318420/2021/1450 dated 28/1 1/2021.

Whereas, your unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumks and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the mspﬁ:ﬁun tmrtviée: reference No. 524 dated 22/02/2023. The following fact were noticed during the inspection:-

Therefors, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the pawers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under‘section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/HORNC/CTO-
11318420/202171450 dated 28/11/2021 which was valid till 31/12/2023. Morcover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the. opmﬁun of the Unit with immediate

This issues with the approval of competent authority.

s5as-
(Y.K.Das)

Memo No. £ -—?1'5 Renehi, Dated., Q}Q'*ff 3&
Copy to: - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regional officer, Regional office,

JSPCR, Dumnka for information and necessary action.
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Ref. No:-PC/HO/DUM/Comp/2023/18/ Ranchi, Dated:-

From,
¥ K. Das,
Member Secretary.
Ta,
Md Mustakim Ansari
Mrs Md Maostakim Ansari Stone Works
‘Matiza-Bekehuri, P.O.<Faljhari, Dist.-Sahebgan;
Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 — Regarding.

With reference to the above noted subject, it i§ to inform you that CTO was granfed ‘to you for the period upto
31/03/2023 vide ref. no. JSPCB/HO/RNC/CTO-8269654/2020/1459 dated 44174,

Whereas, your unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-

cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-1 , Dumka and submitted

the inspection report vide réference No. 522 dated 22/02/2023. The following fact were noticed during the inspection:-
mw:%wamirwa@wmﬂﬁmﬁﬂfmaﬁmw;
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Therefore. it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT,

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and contiol of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/HO/RNCI/CTO-
8269654/2020/1459 dated 44174 which was valid till 31/03/2023. Moreover, the Competent Authority in exercise of the powers
vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the Air
{(Prevention and contral of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
effect,

This issues with the approval of competent authority.

mio No. ] S, Ranchi, Dated.. L QO /25 :}.
(.”.‘bpytn mﬁmmm, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, %ebganjfkagmnﬁ officer, Regional office,
JSPCB, Dumka for information and necessary action. r
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Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention:and control of Pollution) Act, 1981 — Regarding.

‘With: reference 1o the above noted subject, it is to inform you that CTO was granted to you for the period upto
3170372024 vide ref. no. ISPCB/HO/RNC/CTO-12034174/2022/611 dated 18/05/2022,

Whereas, your-unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submiited

the inwmmpoﬁvida reference No. 523 dated 22/02/2023. The following fact were noticed during the inspection:-
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT,

Now; therefore, in view of the above, the Competent Autharity in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No, ISPCB/HO/RNC/CTO-
12034174/2022/611 dated 18/05/2022 which was valid till 31/03/2024. Moreover, the Competent Authority in-exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby direcied to close down the operation of the Unit with immediate
effect,

This issues with the-approval of competent authority.

Sue
. (Y.K.Das)
Mmo’ﬁo.r& el Ranchi, Dated.. L O] Q&L i

Copy to: nan, Jharkhand Bijii Vitran Nigam Limited, Ranchi/ The DC, Sahebgmjikegloml officer, Regional office,
ISPCB, Dumlm fer information and necessary action.
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Ref. No:-PC/HO/DUM/Comp/2023/28/ Ranchi; Dated:-
" YXK.Das,
Member Secretary.
To,
ShriLaxman Kumar Choudhary
M/s Ananya Stoie Works

‘Mauza-Mundli, P.O.-Mirzachowki, Dist. « Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 ~ Regarding.

With reference to the above noted ‘subject, it is to inform you thal CTO -was granted to you for the period upto
30/06/2023 vide ref, nio. ISPCB/HO/RNC/CTOQ-8506410/2021/1343 dated 01/11/2021.

Whereas, your unit was inspected on 13.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
curi-Laboratory, Dumka and Shri Ramdeo Sahai, Sample Taker, Regional Office-cum-Laboratory, Dumka and submitted the
inspectiun report vide reference No. 515 dated 22/02/2023. The following fact were noticed during the inspection:~
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Therefore, it is clear from the above that there is willful negligence in campliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued 1o the Unit vide Board’s Ref. No. JSPCB/HO/RNC/CT
8506410/2021/1343 dated 01/1 172021 which was valid till 30/06/2023. Morcover, the Compotent Authority in exercise of the
powers vested under section 33 (A)of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prévention and conirol of Pollution) Act, 1981 it is hereby. directed to close down the operation of the Unit with immediate
effect.

This issues with the approval of competent suthority.

Mesio No. D1 B Ranchi, Dated.. LQIQHL}
Copy to: - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebgani/ Rzgi officer, Regional office,
JSPCB, Dumka for information and necessary action. \
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From,

To,
mmﬂﬁm Pmm md&ﬂ Rajkumar Bhagat

_éﬁmﬁumwxﬁm Dist.-Sahebganj

’ﬁ

sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and coatrol of Pollution) Act, 1981 — Regarding.

With reference to the above noted subject, it is fo inform you that CTO was granted to you for the period upto
30/06/2023 vide ref. no. ssmwamcmnmﬁmmawmm 08/08/2020.
Whereas, your unit was inspected on 13.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-

cum-Laboratory, Dunika tind Shri Nirala Baskey, Consulting Executive, Regional Office-cum- Laboratory, Dumka and submitted
the inspection report vide reference No. 528 dated 3210272023, The following fact were noticed during the inspection:-
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Therefore, it is clear from the above that there is willful negligence in m;uixan:eafﬂw conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

‘Now, therefore, in view of the above, the Competent Autherity in exercise of the powers vested under section 27 (2) of
the mmmnamndwmmloﬂ’oimﬁon}iw, 1974 and under section 21 (4) of the Alr (Prevention and control of
Pollution)’ Act, 1981 hereby cancels/revokes the €TO issued to the Unit vide Board's Ref. No: JSPCB/HO/RNC/CTO-
$288327/2020/1269 dated $8/08/2020 which was valid till 30/06/2023. Moreover, the Competent Authority in exercise of the
powers vested under section. 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Alr (Prevention and control of Pollution) Act, 198 it is hereby directed to close down the operation of the Unit with immediate

This jssues with the approval of competent authority.,

MemoNo, VY Ranchi, Dated... . [a Y. 2022
Copy to: - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regional officer, R
SPCB, Dumka for information and necessary setion.
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Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 ~Regarding.

With reference to the above noted subject; it is to inform you that CTO was granted to you for the period upto
16/060073 vide raf. no. JSPCB/HO/RNC/CTO-10334480/ )21/866 dated 03/07/2021.

Wheicas, your unit was inspecied on 14:02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
he inspection report vide reference No. 525 dated 22/02/2023. The following fact were noticed during the inspection:-

Therefore, it is clear from the above that there s willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Autharity in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and ander section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancelsievokes the CTO issued to the Unit vide Board's Ref. No. JSPCB: HO/RNC/CT!
|0534480/2021/866 dated 03/07/2021 which was valid till 30/06/2023: Morcover, the Competent Autherity in exervise of the
powers vesicd-ander section 33 (A) of the Water (Prevention and eantrol of Pollintion) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
effect.

This issues with the approval of competent authority.

Memo No. | SR 20) | | anchi, Dated. L1 OH (200 L
Copytot = The Cha , Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ egional officer, Regional office,

JSPCB, Dumks for information and necessary action. E:
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Shiri Sanjsy Kumar
MisML. smm
Mumgze-Bara Lohands, P.O Sahebgaj, Dist.-Sahebganj

Sub;  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Alr
(Preyention and control of Pollution) Act, 1981 — Regarding.

‘With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/03/2023 vide ref. no. JSPCB/HO/MRNC/CTO-11838728/2022/626 dated 19/05/2022.

‘Wheress, your unit was inspected on 13.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
oratory, Dumke and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
n report vide reference No. 517 dated 22/02/2023, The following fact were noticed during the inspection:-
R WWMWWwWWI
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

herefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of

Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of

Folkﬁnn) Act, 1981 hereby cancelsirevokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/HO/RNC/CTO-
11838728/2022/6206 dated 19/05/2022 which was valid till 31/03/2023. Morcover, the Competent Authority in exercise of the
MMMMN {A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby direcled to close down the operation of the Unit with immediate

This issues with the approval of competent authority.

Memo No, S ehs Ranchi, Daed. L AL |2 ZIE
10: - The Ehaifman, Jharkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebgmufnsgmw officer, Regional office,
JS%B Dumka for information and necessary action. _




KE _-AND STM E POLLUT,ION CONTROL BOARD
L H.EG. DHURWA, RANCHI 834004

1847 Lﬂ_‘_' ]

:mmmm P 0. Sahcbigaj, Dist.-Sahcbganj
Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974.and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 —Regarding.
With reférence to the above noted subject, it is to inform you that CTO was granted fo you for the period upto
30/06/2023 vide ref. no. JSPCB/HO/RNC/CTO-8491000/2020/1287 dated 11/08/2020.

Whiereas, your gnit was inspected on 13.02:2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cmumw;mmwmwmaukmmm&mmmﬂ ce-cum-Laboratory; Dumka and submitted
mmwmwpm%mm 529 dated 22/02/2023. The following fact were rioticed during the inspection:-

Therefore, it s clear from the above that there is willful negligence in compliance of the condifions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the abuve, the Competent Authority in exercise of the pawers vested under section 27 (2) of
the ‘Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/HO/RNC/CTO-
8491000/2020/1287 dated 11/08/2020 which was valid till 30/06/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Axt, 1974 and under secrion 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate

This issues with the approval of campetent authority.

MemoNo. J o5 k22 Ranchi, Dated. L] Qf o
Copy1e; - The Cha Jharkhand Bijli Vinanﬂigam Limited, Rmckﬂmm Sﬁhebwﬂsgmnal»&fﬁm Wonﬂ office,
JSPCB, Dumka for information and necessary action.

ot
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To,

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 ~ Regarding,
With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
3171202023 vide ref. no. JSPCB/HO/RNC/CTO-11554034/2022/301 dated 14/03/2022.

Whereas, your unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
enm-ubnxamty Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the inspection rcpmt vide reference No. 527 dated 22/02/2023. The following fact were noticed during the inspection:-

T3 HRT ﬁwmm aﬁmﬁamqﬁqﬁg‘ |
Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by thie Bodrd and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the 'Watet (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cangels/revokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/HO/RNC/CTO-
11554034/2022/301 dated 14/03/2022 which was valid till 31/12/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pallution) Act, 1974 and under scetion 31 (A) of the
Air (Prevention and conirol of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immedinte

This issues with the approval of competent authority.

s Bl st e L BT
‘opyto: - The Chai Jhsrkjwnd Bijli Vitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Regionnlgaﬁm Regional office,
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Ref Noi-PC/HO/DUM/Comp/2023/15/ Ranchi, Dated:-
Y.K.Das,
Member Secretary.
To,
Shri Tarun Kumiar
M/s MS. Sifa Group

Mauza-Belbhadri, P.O.-Mirzachowki, Dist.-Sahcbganj

Sub:  Dircetion under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 {A) of the Alr
(Prevention and control of Pollution) Act, 1981 — Regarding,

With reference to the above nofed subject, it is 1o inform you that CTO was granted to you for the period upto
30/06/2023 vide ref. no. JSPCB/HO/RNC/ICTO-10444273/2022/481 dated 20/04/2022.

Whercas, your unit was inspected on 15,02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Ramdeo Sahni, Sample Taker, Regional Office-cum-Labaratory, Dumka and submitted the
inspection report vide reference No. 520 dated 22/02/2023. The following fact were noticed during the inspection:-
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2} of
the Wa:er (?mvenuan and control of Poiluuen) Act, 1974 and under section 21 {4} of the Air (Prevmu and -control of

WW undermm?ﬁ (A) of the: ’er {vaermon und cuu:m} ofPallmion}Acx, 1974 ml under section 31 (A} of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby dirccted to close down the operation of the Unit with immediate
This issues with the approval of competent authority,

sd/-
M:m(l:;rSc )tx
cretary
v Ranchi, MIQJQQI
. Jharkhand Bijli Vitran N;gam Limited, Ranchi/ The DC, Sahebgany/ Rzg!oml officer, Regional office,

JSPCB, Bumkaf‘ar mon and necessary action.
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Sub;  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and control of Pollution) Act, 1981 — Regarding.

With referénce 1o the above noted subject, it is to inform you that CTO was granteéd to you for the period upto
2023 vide ref. no: ISPCB/HO/RNC/CTO-10220530/2022/29 dated 03/01/2022.

Whmsax, your unit was inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
um-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the mmmmpart vide mfereme No. 554 dated 25/02/2023. The fouowing fact were noticed during the inspection:~
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Therefore, it is-clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board end the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Waier (Prevention and control of Pollition) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board's Ref. No. JSPCB/HO/RNC/CTO-
1022053072022/29 dated 03/01/2022 which was valid till 31/03/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
effect,

This issues with the approval of ‘competent authority.

Sds-

(YM»)
ember Secretary

Mcmamﬁ Ranchi, Dated. IQ]Q‘-H ;50
Copy 1o mmmmmjii Vitran Nigam Limited, Ranchi/ The DC, Sashebganj/ Re; officer, Regional office,

ymka for information and necessary action.
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Member Secretary.
To,
MJs Star Sione Works

Matiza-Marikuti, P.O.-Mahadeoganj, Dist-Sahebgaj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air
Prevention and control of Pollution) Act, 1981 — Regarding.

"With reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
31112/2023 vide ref. no. ISPCBHO/RNC/CTO-9064531/2021/559 dated 02/04/2021.
Whereas, your unit was inspected on 20.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
the insﬂmmmpm'l vide reference No. 556 dated 23/02/2023. The following fact were noticed during the inspection:-

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT,

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section: 21 (4) of the Air (Provention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued 1o the Unit vide Board's Ref. No. JSPCB/HO/RNC/CTO-
0064531/2021/559 dated 02/04/2021 which was valid till 31/12/2023. Moreover, the Competent Authority in exercise of the
powers vested under section 33 (A} of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
effect,

This fssues with the appraval of eompatent authority.

Cogyh*-mchamn,ﬂmrkhandﬁijii Vitran Nigam Limited, wmm,m&mymﬂaﬁm&mm
JSPCR, Dumka for information and necessary action.
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Ref. No:-PC/HO/DUM/Comp/2023/22/ Ranchi, Dated:-

Y. K.Das,
Member Secretary.
To,
mxammhi Stonc Works
za-Pindhari, P.O.«Sahebganj. Dist.-Sahebpanj

‘ection under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 {A) of the Air
(i'mwﬁan and control of Pollution} Act, 1981 — Regarding.

With reference to the above noted subject, it is to inform you that CTO was granted 1o you for the period upto
3141272023 vide ref. no. JSPCB/HO/RNC/CTO-9287805/202 1/112 dated 22/01/2021.

Whereas, your unit was inspected on 13.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
ﬂze‘ﬁnpmﬁonapm vide reference No. 526 dated 22/02/2023. The following fact were noficed daring the inspection:-

URER & TR R agAS TeRean) o1 Fisfor gl

z Muﬁmﬂaﬁaq&ﬁw*ﬂﬁwwn i
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancelsirevokes the CTO issued to the Unit vide Board’s Ref No. JSPCB/HO/RNC/CTO-
9287805/2021/112 dated 22/01/2021 which was valid till 31/12/2023. Morcover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate

This fssues with the approval of competent authority.
Sdi-
(Y.K:Das)
Mgm Secretary
Ranchi, Dated...| (3} QM 262 3,
) -- an, harkhand Bijli Vitran Nigam Limited, Ranchi/ The DC, Satiebganj/ Regional officer, Regional office,
JSPCB Dumlcafor information and necessary action.

ot
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uza-D3 nia, P.O.-Tinpahar, Dist.-Szhebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air

(Prevention and control of Pollution) Act, 1981 ~ Regarding.

With reference 1o the above noted subject, it is to inform you that CTO was granted to you for the period upto
3110372023 vide ref. no, JSPCB/HO/RNC/CTO-10366879/2021/782 dated 16/06/2021.

Whereas, your unit wag inspected on 17.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum¢Labordtory, Dumka and Shri Nirala Baskey, Consulting Excoutive, Regional Office-cum-Laboratory, Dumka and submitted
the' ﬁzspmhmrepmvi&e mference No. 553 dated 23:‘0232&23 The following fact were noticed during the inspection:-

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the-Competent Autherity in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Provention and control of
Pnlhmau) Acl, 1981 hereby cancelsirevokes the CTO issued to the Unit vide Board’s Ref No: JSPCB/HO/RNC/CTO-

)366879/2021/782 dated 16/06/2021 which was valid till 31/03/2023. Moreover, the Competent Authority in exercise of the
powers « vestedunder seetion 38 (A) of the Water (Prevention and control of Pallution) Ast; 1974 sndiunder ssction 31 (A) of the
Air (Prevention and control of Pollution) Act, 1981 it is hereby directed to close down the operation of the Uit with immediate
effect.

25 Ranchi, Dated.. L1250
hairman, Jharkhand Bqli Vatran Nigam Limited, Ranchi/ The DC, Sahabganjfneglonal officer, Regional office,
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Ref, No:-PC/HO/DUM/Comp/2023/09/ Ranchi, Dated:~

¥ K Das,
To,

fs. Bimala Tripa;hy
Stone Works

ardalla, P.O.-Mirzachowki, Dist.-Sahebganj

irection under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31.(A) of the Air
(Pmenﬁon and cantrol-of Pollution) Act, 1981 — Regarding.
With reference 1o the above noted subject, it is to inform you that CTO was granted to you for the period upto
31/03/2023 vide ref. no, JSPCB/HO/RNC/CTO-7825958/2020/1239 dated 03/08/2020.

Whm your unit was inspected on 15.02.2023 by the Shri Kamlakant Pathak, Regional Officer, Regional Office-
cum-Laboratory, Dumka and Shri Nirala Baskey, Consulting Executive, Regional Office-cum-Laboratory, Dumka and submitted
Wm%mmm dmdzmmzz The&llmiugfau:mmtmédwhgthcmspec&n.

Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT.

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under section 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Be;!ntmn} Act, 1981 hereby cancels/revokes the CTO issued 1o the Unit vide Board's Ref. No. JSPCB/HO/RNC/CTO-
8§3595872020/1239 dated 03/08/2020 which was valid till 31/03/2023. Morcover, the Competent Authority in exercise of the
pomvmledundﬂ section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and conirol of Pollution) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate
wifect.

This issues with the approval of competent authority.
Sd/-
(Y.K.Das)

Member Secretary
Memo Mo, 1.5 426 Ranchi, Dued... Q|4 | 2852\
Copy to:- The Chairman, Jharkhand Bijli Yitran Nigam Limited, Ranchi/ The DC, Sahebganj/ Rﬁgmnnl officer, Regional office,

JSPCRB, Dumka for information and necessary action.

L
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Ref, No:-PC/HO/DUM/Comp/2023/05/ Ranchi, Dated:-

From,

Y.K.Das,

Member Secretary.
To,

‘Shrl Alok Ranjan

M/s Bajrang Stone
Maiza-Chuwe, P.O.-Mirzachowki, Dist.~Sahebganj

Sub:  Direction under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and 31 (A) of the Alr
(Prevention and control of Pollution) Act, 1981 ~ Regarding.

With: reference to the above noted subject, it is to inform you that CTO was granted to you for the period upto
30/06/2024 vide ref. no. JSPCBRO/DMK/CTO-5058378/2019/98 dated 26/06/2019.

thas, your um't was insilet{ed on I'S 022023 by the Shri Kmlulmnt?ashak. Regl'ond Oﬂ'w. Rﬁginmﬂ Office-

the inspection report vide reference No. 539 dawdﬁfﬂmw ﬁe;ﬁ:iiuwi&g fact m..noﬁeedsdmng mc mspecﬂm);-
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Therefore, it is clear from the above that there is willful negligence in compliance of the conditions of the CTO granted
by the Board and the direction given by the Hon'ble NGT. :

Now, therefore, in view of the above, the Competent Authority in exercise of the powers vested under seetion 27 (2) of
the Water (Prevention and control of Pollution) Act, 1974 and under section 21 (4) of the Air (Prevention and control of
Pollution) Act, 1981 hereby cancels/revokes the CTO issued to the Unit vide Board’s Ref. No. JSPCB/RO/DMK/CTO-
5058378/2019/98 dated 26/06/2019 which was valid till 30/06/2024. Morcover, the Competent Authority in exercise of the
powers vested under section 33 (A) of the Water (Prevention and control of Pollution) Act, 1974 and under section 31 (A).of the
Air (Prevention and control of Polhition) Act, 1981 it is hereby directed to close down the operation of the Unit with immediate

This issues with the approval of campetent authority.

Sd/-
(Y.K.Das)
Member Secretary
Mermio No. B"%?@(D Rarichi, Dated. ./ Qt{fb 2R
Copy toi - - The Chairman, Jharkhand Bijli Vitran Nigam Limited, Ranchi’ The DC, Sahebganj/ Raglml officer, Regional office,
JSPCB, Dumka for information and necessary action. :
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SAHIBGANJ DG SET

il. No. |Application No Date Organization Name |Contact Person Name Contact No. {Address ' KVA Approve Date
: ' Khata No.- 55, Plol No.- 19, Mauja -

. : . g y Bada Banapara, Bakudi, Thana -
1{MARZ230719011275 22-Jul-23|Rahul Metals Gopi Sadhwani 8849744991 |Taljhari , Dist-; Sahebganj 625 KW 24-]ul-23

2|\NAR230619011076 19-Jul-23[SHAKTI STONE WORKS|PANKAJ BHAGAT - | 9948934898 21-Jul-23
' - : :  |Mauza- Gadwa, Ps-Taljhari, :
3{NMAR230708011191 11-Jul-23{Vidyarthi Stone Works Prashant Pandey | 8210085200 |Sahibganj, _ 400 KW 14-Jul-23
5 ' ' =3 Mauza-Mahadev Baran,Plot No- '
Maa Gaytri Stone 162,163,164,133,132/P,134/P,Po-
4/MAR230702011150 07-Jul-23{Werks Shambhu-Kumar Jaiswi 9931743353 Ps-Mirzachouki, Dist-Sahibganj 200 kw 07-Jul-23|
. : _ ; BORNA, PO- BISHANPUR, PS- '
5|MAR230619011077 26-Jun-23|RAJAN STONE WORKS RAJAN KUMAR 8969155765 RANGA, SAHIBGANJ- 650 KW 04-Jul-23

GANGUPARA, MAKO, PLOT NO-
45P, PS- RANGA, BARHARWA,

6[MAR230620011082 |° 14-Jul-23 'KEDIA STONE WORKS |PRANAYV KEDIA 9955916589 SAHIBGANJ, b e 250 kw 18-Jul-23
; ; o - [PIPALJODINEAR CHOURA X
: SHREE'G_U RU STONE MORE, PO- KOTAL POKHOR, PS-
7\MAR230620011084 26-Jun-23|WORKS AMARIJIT SINGH 7250750550{KOTAL POKHOR, SAHIBGANJ, |200 KW 07-Jul-23
; PO-SAKARGALI,PS- TALJ HARI, '
8|MAR230614011037 25-Jun-23|APEX ENTERPRISES GOPAL PRASAD 8862895000(DIST -SAHiBGANJ ZSOIKW 07-Jul-23
| : GANGOPARA BEDQ, PO- PAT, PS- |
9|MAR230612011017 21-Jun-23|SAMIM ALAM SAMIM ALAM 8294247772 |RANGA, DIST- SHAIBGAN!, 400K 04-jul-23
SIDDHIVINAYAK F
MULTISPECIALITY MADEOBARAN , CITY-
10|MAR230520010818 | .12-Jun-23|HOSPITAL PVTLTD RAJESH KUMAR ]AISW 9895623458|SAHIBGAN] . : . [125 kw 13-Jun-23
: S ey : MUNDALI, PO- MIRZACHOWKI,
11|MAR230529010892 09-Jun-23|M/S KUNDAN KUMAR (KUNDAN KUMAR . 9972162793 |PS- MIRZACHOWKI, SAHEBGAN) [250 kw 10-Jun-23
© [M/s Mahakal Stone 1 21,06,Plot No-42,43,44,Mauza-
12| MAR230524010850 |  14-Jun-23 Works Abhishek Kumar 6201035039|Desh Pokharia,Sahibganj- 180 KW 14~Jun-;’

M,




2669

PLOT NO. 10, KHATA NO,
SONAMTECH J.B.29,ANCHAL MANDARO, POST
BUILDCON PRIVATED MARIKUTI ,PS- '
13| MAR230515010774 03-Jun-23|LIMITED _ |Shekh Aslam 7903836339 MAHADEOGAN‘J}_DfSF 380 KW 06-Jun-23
M/s Dada Bhal Stone : . |Plot No-48/P Khata No-17,Bara
14| MAR230520010821 | 26-May-23{Works Md. Maniruzzaman | 9546206502 Panchkuli,Barharwa,Sahibgan]  [1010KW 29-May-23
: M/S GANGA STONE e |CHAPANDE, PO- PATHNA, PS-
15| MAR230519010807 | 19-May-23|WORKS ARUN KUMAR CHOUDI 9994590086 RANGA, SAHIBGANJ, 320 KW 23-May-23
SHAMIM STONE ) i 027, BEKCHURI, TALHARI, i
16|MAR230428010646 | 03-May-23|WORKS k: MD SHAMIM 6206818705 SAHIBGANJ, JHARKHAND 250 Kw 04-May-23
' ' Mauza-Bindri Bandarkola, P.S-
17 |MAR230424010554 26-Apr-23|Satyanath Sah Satyanath Sah 7543816675 |Borio, SAHIBGAN)J 500 Kw 03-May-23
18| MAR230421010559 26-Apr-23(Sri Durga Stone Works|Sabita Devi 8340219575|Plot No- 672, 160Kw 03-May-23
' ' : ' ' Plot No- 713, Pathar Ghatta, ;
Near Harinchara, P.S- Borio, Dist-
19|MAR230421010558 26-Apr-23|Sai Malti Services Suresh Singh 9771156687 |Sahibganj 250 Kw/ 03-May-23
|M/S BHAGWAN BUNDRA, BARA GHATI, PS-
20{MAR230421010563 24-Apr-23(STONE WORKS BHGWAN BHAGAT 9631098215 |RANGA, PO- PATHANA, : 500 Kw 23-May-23
M/S BHAGWAN BORNA, PO- BISHANPUR, PS-
21{NMAR230421010565 24-Apr-23|STONE WORKS BHGWAN BHAGAT 9631058215 |[RANGA, SAHIBGAN) 600 Kw 25-Apr-23
: M/S INSHA STONE 3 : Plot No-12P, 13P, Khata No- '
22|NMAR230413010495 20-Apr-23| WORKS MD [RSHAD ALI 7004501803 |06,07,SAHIBGAN) 600 Kw 24-Apr-23
23|MAR230413010494 20-Apr-23|M/S INSHA STONE MD IRSHAD ALI 7004501803 [BOHA, TALIHARI,SAHIBGAN) 250 Kw 24-Apr-23
_ BPY Infra Build Pvt, i Khata No-81,Mauza-Jakmari,PS- - -
24| MAR230405010434 12-Apr-23/Lid. : _{Bajrangi Prasad Yadav | 9431152033 Borio(Jirwabari OP),Sahebganj 600Kw 17-Apr-23
¥ : Plot No- 24(P), 25 (P), 26(P),
Khata No- 02,14,22, Mauza-
: Chuha, PO- Bari Kedarjana, PS-
25|MAR230401010397 12-Apr-23|M/S Alok Stone Alok Ranjan 9955999282 Mandro, Sahibganj, 650,389 K 12-Apr-23
' ; Plot No- 09, Khata No- 10,
Mauza- Tetariya, PO- Adro
26{MAR230401010398 | 12-Apr-23|Alok Stone Alok Ranjan 9955999282 | Manko, PS- Jirwabari, Sahibganj |600 kw 13-Apr-23

Pl
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& ,Plot no-
M/s Vanwasi Kalyan 47P,48P,Mandro,Mahadevganj,s
27| MAR230404010422 06-Apr-13|Stone Works Rehana Khatoon 7007249090|ahibganj 500 -Kw 10-Apr-23
BARE PARTE, PLOT NO- 28, PO-
M/S JHARKHAND : SAKARIGALI, PS- TALIHARI, :
28|MAR230330010387 05-Apr-13 |[MINERALS MD RABBUL ANSARI | 9955557568 (BLOCK- TAUHARI, RAJIMAHAL,  [250 Kw 10-Apr-23
- s HARI RAMA , Bindri Banderkola, Post-
29(MAR230330010388 03-Apr-13|CONSTRUCTION Moka Ramakrishna 7765050701 |Borio,SHAEBGAN | 600 KW 03-Apr-23
' i Plot No-343,5ri Ram .
30|MAR230324010335 '05-Apr-23|Dilip Buildcon Lin’iited {Bhanu Pratap Singh 6232000304|Chowki,Mahadevganj,Sahibganj |500 Kw 05-Apr-23
i M/S SWASTISK STONE ; ! 23,78 Jokmari(Guftibera}
31|MAR230328010365 03-Apr-23 |CRUSHAR Ajay Kumar Choudhary] 9613344441 Sahibganj Mandro, 750 Kw 03-Apr-23
' ; ; Dhamdhamia, Tinpahar, :
32|MAR230327010357 | 29-Mar-23{Abbas & Sons Md Anis Ansari 9771906611 |Rajmahal, Sahibganj, 320 Kw 29-Mar-23
i Mauza- Chalpahar, PS-
Chalpahar, Block= Taljhari, Dist-
34|MAR230303010183 15-Mar-23|Vansla Granite § Bina Singh 8298062709 |Sahibganj 380 Kw 15-Mar-23
Pathibona Stone ; : ' PS- Tinpahar, Block- Taljhari, Dist
35(MAR230303010185 . 13-Mar-23{Quarries Pravesh Kumar Lakshm 8298062709|Sahibganj, . |B650 KW 13-Mar-23
Mauza-Gadai Tungi & Chalpahar, ;
. Swastik Mineral Po-Bakudih, Ps-Tinpahar, Block- ;
36[MAR230306010198 | 13-Mar-23|Agency Vikram Pratap 8298062709 {Taljhari, Dist-Sahibganj 650 KW 13-Mar-23
' ' ' Khata No:44, Plot No.- 45P, '
Maa Raksi Stone Mauza- Pakaria, Mirzachowki, - _
37 |MAR230303010184 | 06-Mar-23|Works Tinkal Kumar Bhagat | 9939913889 (Sahibganj 600 Kw 06-Mar-23
_ _ ; Marikutti, Mahadeoganj,
39{MAR230215009996 27-Feb-23| Tamanna Stone Works [Miohammad Karimuddj 7004933955|Sahibganj 400 Kw 01-Mar-23
i 40[MAR230215009993 | 27-Feb-23[BSCCandCIV P V'S Reddy 8607569942 |Marikutti, Mahadeoganj, 500 Kw 27-Feb-23
A _ ' Shri Shyam Stone g " ~ |Plot-11, 20, 22- 25 & 30, _
i 41|MAR230215009994 | 27-Feb-23| Works Ved Prakash Khudania | 7004933955 [Marikutti, Mahadeoganj, 250 Kw 01-Mar-23
: Sri Shyam Stone ~ |Plot-2,3, 4, 26,27, 28 & 30,
-'.‘:i 42 [MAR230215009885 | 27-Feb-23|Works Ved Prakash Khudania | 7004933955 Marikutti, Mahadeoganj, 625 KW 27-Feb-23
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| Bid Number/gry FE (s ¥ i
r v GeM Sl

3 5 2 -~ GEM/2023/B/3683270

: r & Markeipnice Dated;ﬁ‘afm 1 12-07-2023

Bid Document/ s exardsr

Bid Details/fe f@ayor

Bid End Date/Time/f@s «g @18 F1 arda  gHy 27-07-2023 17:00:00

Bid Offer Validity (From End Date)/ QU

duar (g 9 f ardra ) At

Ministry/State Name/HAIdd /Usy & raf Jharkhand

Department Name/fA%ma &1 arsy Forest And Environment Department Jharkhand
Organisation Name/&9as @ =9 Jharkhand State Pollution Coﬁtrol Board |
Office Name/araias @& =10 Ta Division Building Hec Dhurwa Ranchi 834004
Total Quantity/gde Frar 1 ‘

Item Category/#e &) Centralized Surveillance Management Centre (Q3)

MSE Exemption for Years of Experience and

Turnover/ 3ra & avl ¥ voews ge \

Startup Exemption for Years of Experience

and Turnover/ 3% & auf § eI e

No

Experience Criteria,Bidder Turnover,Certificate (Requested
In ATC),0EM Authorization Certificate, OEM Annual
Turnover,Additional Doc 1 (Reguested in ATC),Additional
Document required from seller/fR¥ar & @Ay | Doc 2 (Requested in ATC),Compliance of BoQ specification
and supporting document
T AL *In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Bid to RA enabled/ds @ Rad Narsh wfsr fyar | No

Type of BidfAs @ gy Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/aaeifr seimeT & | 5 Days
QR el FOTaROT ¥ aigHd T

Inspection Required (By Empanelled
Inspection Authority / Agencies pre- No
registered with GeM)

Evaluation Method/qaisa ugfa Total value wise evaluation




v R - =i
EMD Detail/§uarr fragor
Required/3masgear i No T’
ePBG Detail/Sfaish fagor
|'[|—Riequired/3ﬁa9m i .l No J

Splitting/fare
Bid splitting not applied/ael R o] e fopar o

MSE Purchase Preference/raivas @lie adaqr

i MSE Purchase Preference/tsrued wlie afrar !Fa

Ml Purchase Preference/masméang wiie aduar

!TVIH Purchase Preference/vmamésms @iz afrerar | No _j

Cenivalized Surveillance Management Centre ( 1 pieces )

Technical Specifications/gamhf R

Buyer Specification

Document/rar R awaras I' Download

Consignees/Reporting Officer/afdl/Ruifsr HRAPFR and/ T2 Quantity/arar

J ’ Consignee | T ‘ ’
| s.No./&. || Reporting/Officer/ | f .
l : N? - | R /R fEar Address/qar Quantity/ars | Pelivery ?ﬁ?’s@ﬁ'ai' ¥ |
= |
IR R e - iy 3
[ ; T Sanjay Kumar | 834004, TA DIVISION BUILDING : [

_ || Srivastava || HEC DHURWA RANCHI J
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_Buyer Added Bid Specific Terms and Conditions/sr av s o e & oy o

T

10.

11.

Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 25 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity by up to 25% of the contracted quantity during the currency of the

contract at the contracted rates. Bidders are bound to accept the orders accordingly.

Generic

While generating invoice in GeM portal, the seller must upload scanned copy of GST invoice and the
screenshot of GST portal confirming payment of GST.

Certificates
ISO 9001: The bidder or the OEM of the offered products must have ISO 9001 certification.
Certificates

Bidder's offer Is llable to be rejected If they don't upload any of the certificates / documents sought in the
Bid document, ATC and Corrigendum if any.

Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephane No. for Service Support,

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

Scope of Supply

Scope of supply (Bid price to include all cost components) Supply Installation Testing and
Commissioning of Goods

OEM

IMPORTED PRODUCTS: In case of imported products, OEM or Authorized Seller of OEM should have a
registered office in India to provide after sales service support in India. The certificate to this effect should
be submitted. ?

Turnover

Bidder Turn Over Criteria; The minimum average annual financial turnover of the bidder during the last
three years, ending on 31st March of the previous financial year, should be as indicated in the bid
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the
relevant period shall be uploaded with the bid. In case the date of constitution [ incorporation of the
bidder is less than 3 year old, the average turnover in respect of the completed financial years after the

_ date of constitution shall be taken into account for this criteria.

Generic

519




1.

O o -

10.

1L,
12,
13,
14,

Further, if any seller has any object'ionf%rievancg 2ORinst Hhess additiunal Clauses Or otherwise on any aspect of
this hid. thay can raloc thel representa

the bid details field in Seller dashboard after logging in as 3 seller within 4 days of bid Publication on GeM, Buyer
Is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

In terms of GeM GTC clause 25 regarding Restrictions on Procurement from a bidder of a country which shares a land border with India, any bidder from a country which'
shares a land border with India will be eligible te bid in this tender only If the bidder Is reglstered with the Competent Authority, While participating in bid, Bidder has to
undertake compliance of this and any false declaration ang nen-campliance of this would be a graund for immediate termination of the contract and further lagal action

lnaccnrﬁancewiththelaws‘faﬂfﬁﬂ'?ﬂ';ﬂa‘%’ QTHTEFE'E 26%@3&3}%&?{& HEFT D\ Trer woy Mo Far ¥ ﬁ‘rﬁﬁmﬂq
wcrﬁ-'muﬁﬁmﬁm*wwa)ﬁrﬁh‘ﬂWﬁmmﬁiﬁrwﬁﬁhwﬁﬁmﬁmﬁ*ﬁmmﬁ“h

520

2674

Malicious Code Certificate:

The seller should upload following certificate in the bid:- ¥
(a) This is to certify that the Hardware and the Software being offered, as part of the contract, does not
contain Embedded Malicious code that would activate procedures tg ;-

(1) Inhibit the desires and designed function of the equipment.

(ii) Cause physical damage to the user gr equipment during the exploitation.

(iii) Tap information resident or transient in the equipment/network,

Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
éxemption provided to such sellers under GeMm GTC,

Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ big for single item,

Mandating foreign / international Certifications even in case of existence of Indian Standards withoyt
specifying equivalent Indian Certification / standards

Seeking experience from specific organization / department / institute only or from foreign / export
experience,

Creating bid for items from irrelevant categories,
Incorporating any clause against the MSME policy and Preference to Make in India Policy.
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1. Total number of stone crushers with valid CTO — 121
Present compliance status of Stone Crusher:
(a)PTZ Installed — 55 (51 Crusher, 4 Mines with Crusher)
(b)PM10 installed -81¢ Crusher- 41, Mines with crusher- 04,

Railway siding — 03, Mines -33)
(¢)Cannon mist gun -69 ( 65Crusher, 4 Minés with Crusher)
(d)Boundary wall -12]
(¢)Tree plantation — 12]
(f) Fixed type water sprinklers - 121

)

. Total number of stone crushers units having capacity mare than 100
TPH - 38
(a)Bag House installed -22 (03 units having capacity less than 100
TPH)
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3. Total number of valid mines with crusher units — 09

4. Total number of valid mines -74

5. Allowable mining/crushing capacity details in the grid (i.e Grid
01,03, 04 & 07)

Grid Wise Status of Crushers:

Stone Allowable | Present | Reduced
ID Crushmg Crushing | Capacity [ Capacity
| Capacity ’ Capacity ' (TPD) | (TPD)
- ATPD} | (TPD) e sy
11162 mao“l 6198.8
8319

238
9582 5283 [ 1020.44 ‘ 8561.56 % 06 ]

Grid Wise Status of Stone v Mines:

Closed / Working
dismantled Crusher

/ sealed
Crusher

Mining Allowable Pr‘es_e;t__f?leduced Number
. Capacity Mining Capacity Capacity
Capacity (TPD)
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